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PART I 

GOVERNMENT OF PUNJAB 

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB 

NOTIFICATION 

The Ist April, 2020 

No. 8-Leg./2020.-The following Act of the Legislature of the State 

of Punjab received the assent of the Governor of Punjab on the 20th day of 

  

March, 2020, is hereby published for general information :— 

THE PUNJAB MANAGEMENT AND TRANSFER OF 

MUNICIPAL PROPERTIES ACT, 2020 

(Punjab Act No. 8 of 2020) 

AN 

ACT 

to provide for inclusive and sustainable delivery of basic civic services 

in municipal towns and cities of the State of Punjab by unlocking and optimal 

utilization of resources namely the land and buildings and for the matters 

connected therewith or incidental thereto. 

BE it enacted by the Legislature of the State of Punjab in the Seventy- 

first Year of the Republic of India as follows:- 

1. (1) This Act may be called the Punjab Management and Transfer Short title, extent 

of Municipal Properties Act, 2020. and 
Commencement. 

(2) It shall extend to the whole of the State of Punjab. 

(3) It shall come into force on and with effect from the date of its 

publication in the Official Gazette. 

2. In this Act, unless the context otherwise requires, - Definitions. 

(a) “basic civic services’ means services of drinking water supply, 

drainage, sewerage, solid waste disposal, street lighting and 

improvement of environment as provided by a Municipality; 

(b) “building” means a house, out-house, stable, shed, hut and other 

enclosed structure, whether of masonry bricks, wood, mud, 

metal or any other material whatsoever, whether used as 

human dwelling or otherwise and also includes verandahs, 

fixed platforms, plinths, door-steps, electric meters, walls 

including compound walls and fencing and the like, but does 

not include plant or machinery comprised in a building; 
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(c) 

(d) 

(e) 

(f) 

(g) 

(h) 

(i) 

Q) 

(k) 

(1) 

(m) 

"Collector" means the Deputy Commissioner and includes an 

Additional Deputy Commissioner or Commissioner, Municipal 

Corporation or any officer specially appointed by the 

Government to perform the functions of a Collector under 

this Act; 

"Government" means the Government of Punjab in the 

Department of Local Government; 

"Municipality" means an institution of local self-government 

as defined in the Punjab Municipal Act, 1911 or the Punjab 

Municipal Corporation Act, 1976 or Improvement Trust 

incorporated or constituted under the Punjab Town 

Improvement Act, 1922; 

"municipal property” means the land and building owned by a 

Municipality; 

"occupant" means a person occupying the property owned by 

a Municipality in an authorized or unauthorized manner; 

“Officer of the Municipality” means the Commissioner under 

the Punjab Municipal Corporation Act, 1976 or the Executive 

Officer under the Punjab Municipal Act, 1911 or the Executive 

Officer under the Punjab Town Improvement Act, 1922, as 

the case may be; 

"prescribed" means prescribed by rules made under this Act; 

“relative” means a person as defined in clause (77) of section 

2 of the Companies Act, 2013; 

“specified” means specified by notification by the Government 

in the Official Gazette; 

"tenant" means a person to whom the municipal property has 

been rented or leased out; 

‘transfer’ means sale or lease of a municipal property for a 

price or rent; 

Scanned with CamScanner



PUNJAB GOVT. GAZ. (EXTRA), APRIL 1, 2020 65 

(CHTR 12, 1942 SAKA) 
  

(n) 

(0) 

(p) 

3. 

"Tribunal" means the Tribunal constituted under section 17 of 

this Act; 

"urban area" means the area comprised within the limits of a 

Municipality; and 

words and expressions used but not defined in this Act shall 

have the same meaning as assigned to them in the Punjab 

Municipal Act, 1911 or the Punjab Municipal Corporation Act, 

1976 or the Punjab Town Improvement Act, 1922. 

Notwithstanding anything contained in any law for the time 

being in force enacted by the State of Punjab, every Municipality shall cause- 

(a) 

(b) 

(c) 

(d) 

4. 

all municipal properties to be identified and entered into a 

Property Register in such manner as may be specified by the 

Government; 

all municipal properties to be demarcated and notified for the 

information of the general public; 

the name and address of the tenant or an occupant, whether 

authorized or unauthorized, along with the details of the 

municipal property under the possession of such an occupant, 

to be notified for the information of the general public; and 

to follow Government orders on Asset Management Policy 

and Capital Investment Plan. 

Notwithstanding anything contained in any law for the time 

being in force enacted by the State of Punjab, a Municipality may transfer a 

municipal property in a transparent manner through an open e-auction in the 

case of commercial properties and through draw of lots in the case of residential 

properties. In case of other properties, the Municipality shall follow the directives 

of the Government as specified from time to time: 

Provided that open e-auction and draw of lots shall be conducted in 

such manner as laid down under this Act. 
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5. (1) Notwithstanding anything contained in any law for the 
proprietary rights | 

in tenants or 

occupants. 

Sub-letting of a 

municipal 

property in 

future. 

time being in force enacted by the State of Punjab, a Municipality may vest the 

proprietary rights of a municipal property in a tenant or an occupant of sucha 

municipal property at a price determined by the Price and Rent Fixation 

Committee constituted for this purpose under section 7 of this Act and upon 

satisfaction of such conditions as may be specified by the Government from 

time to time: 

Provided that a tenant or an occupant has been in continuous possession 

of such a municipal property for at least twelve years: 

Provided further that a tenant or an occupant should not be or should 

not have been an employee of the Municipality or Department of Local 

Government or an elected member of the Municipality or his relative or Member 

of Parliament or his relative or a Member of the Punjab Legislative Assembly 

or his relative. 

(2) A tenant or an occupant shall furnish necessary proof in the 

form of electricity meter connection or water supply connection or ration card 

or any other Government issued document showing that the municipal property 

sought to be vested was in his continuous possession for the last twelve years. 

(3) A municipal property vested in a tenant or an occupant in 

accordance with this section shall not be sold or leased or mortgaged with 

possession, wholly or partially, or otherwise alienated, in any manner, for a 

period of twenty years, other than by way of inheritance or by way of pledging 

or mortgaging such a property in favour of the State Government or Semi- 

Government Organizations or Banks for securing loan for effecting 

improvements on the said property, 

(4) A tenant shall be liable to pay arrear of lease rent, if any, due 

to the municipality along with due price before the proprietary rights are vested 

in him. 

6. (1) No person, who has been transferred a municipal property 

on rent through a written agreement by a Municipality, shall sublet the same to 

another person. 
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(2) In case a municipal property is sublet by the tenant, the 

Municipality shall cancel such a tenancy or lease forthwith and such property 

shall vest to the Municipality without any notice to the tenant or an occupant. 

(3) In case of death of a tenant, the tenancy or lease rights of 

such a municipal property may be vested in the legal heir(s) of the deceased 

tenant: 

Provided that such a legal heir(s) undertakes in writing to agree with 

the terms and conditions of the tenancy or lease agreement. 

7.(1) The Government shall constitute a Price and Rent Fixation 

Committee for every district in the State of Punjab to determine the reserve 

price or rent of a municipal property which a Municipality intends to transfer 

under the provisions of this Act. 

(2) The Price and Rent Fixation Committee shall be headed by 

the Collector and which shall also consist of the following members, namely:- 

(a) the Members of Parliament, and all Members of the Punjab 

Legislative Assembly or their nominee whose constituency 

comprises part or whole of the area of the Municipality; 

(b) Mayor or President of the Municipality; and 

(c ) Officer of the Municipality, duly deputed by the Government. 

(3) The price of the municipal property determined by the Price 

and Rent Fixation Committee and duly approved by the Government shall be 

commensurate with the prevailing Collector rate. 

(4) The lease money or the rent of a municipal property shall be 

the rate fixed by the Price and Rent Fixation Committee as duly approved by 

the Government or the price discovered by a Municipality through an open 

e-auction, whichever is higher. 

(5) The lease money or the rent of a municipal property determined 

in sub-section (3) shall be enhanced by at least five per cent every year. 

(6) The price determined by the Price and Rent Fixation 

Committee for commercial municipal property as duly approved by the 
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